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'Op NG. 2280/96 .-
New Dslhi, this the 4th day of February,1997

Hon'ble Or. joée P. derghnse, Vice=- Cndlrmon(J)
Honfble Shri s .P. dluuau,'ﬂemoer (A)

constablie Vikzs Kumér

s/o shri Balwan Singh

r/o village Shahpur Garhi,

P.U. Narslz, Delhi-40. . «es Applicant

(By Mrs Meera Chibber, Advocata )
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1 Union.of .India through
:commissionzr of Police,
PHG, M.5.0. Bldg.,
1.P cEState, . ¢
New Oelhi. '
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2 Deputy Commissioner of Polics,

VITH:8n. OAP, Model Taun,

Delhi.
3 A.C.P. Shri Devi Chand, . .

* Enquiry Of ficer,
VITH BN OrpP, Model Tou,
Delhi. _V...RQSpGndents

" (By Snhri Re jinder Psndita, Advocate)
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By Hon'ble. Or. Jose P. Verghese, Vice-Chairman {J)s~--

In this matter thers was an intasrim crder

staying the operation of the depertmental procesdings

~ from the stage of cross examinet ion. Respondents were

at liberty to procéed with the matter upto the examination

" of prosﬁcutlon witnesses. The ereafter, the mtter came

up before the gourt and it was argued by both the
partieé. There is an order in‘File dated 15/12/1996 which
does not seem to represant what has been in the mind of
the court then. The respondents! counsel submits,th?t
in view of the fact that Further pnoéeedings haqe,baen
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stayéd from the stags of cross examination, there 1is
nothing left in thls mz tter and 1t can be dlsposed of

in thase terms} He also. submlts that an U.M. at page

s/

15 1ssumd by tha raspondents thgmselv:s cuvars the 1ssue."

in ths : clrcumstanc s this cass 1is Flnally disposed of
u1tn ; direction thau further progeedlngb in the -
pendlng departmental enquiry can be re-started artdr
finalisation of the c;imigal'caSe in accordanc= with
rulei;till t hen resﬁbndents are at liberty to proceed
with thg mattsr till the examinastion of prosecution

witnesses. With the above directions, this matter is

finally disposed of.
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(S sucs) ( Or. Jose b~ Verghese )
Member (a) Vice-ch&ifman (3)
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